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 Rs  500  crores  as  cess,  but  have  failed
 to  deposit  the  same  with  the  Govern-
 ment  of  Bihar  The  financial  condition
 of  Bihar  Government  1५  critical  They
 do  not  have  money  even  to  pay  the
 salaries  of  its  staff  Theretore.  I  want
 that  the  government  should  make  a
 statement  on  this  issue  and  ensure
 prompt  ptyment  of  the  cess  so  collect
 ed  to  the  Government  of  Bihar

 SHRI  GUMAN  MAL  LODHA
 (Pali)  Mr  Speaker  Sir  through  you
 1  want  to  draw  the  attention  of  the
 hon  Minister  to.  *  who  lives  in
 New  Frends  Colony  New  Delhi  and
 1५  running  a  big  racket  of  beef  export
 by  the  name  of  Arthant  Factory  at
 Link  10ad  Faridabad  Five  truck  loads
 carrving  beef  of  147  cows  were  seized
 yeste  day  at  the  said  place  Besides,
 101  cows  were  being  transported  for
 s'auvhter  Si  it  1५  a  very  big  racket
 where  cows  {rom  all  places  are  brou
 geht  m  the  name  of  buffaloes  ।  for
 sliughter  and  thereafter  beel  1s  ex
 ported  Iherefore  I  demand  that  this
 firm  named  Arthant  Exporters  Pri-
 vate

 अग
 should  be  closed  and

 *  who

 MR  SPEAKER  Name  will
 go  on  record

 SHRI  GUMAN  MAL  LODHA
 The  owner  of  this  firm  should  be

 atrested  ।  would  also  request  the  hon
 Minister  of  Home  Affairs  to  take
 Stringent  action  against  all  such  firms
 which  are  engaged  in  the  trade  of
 bee!

 SHRI  SURYA  NARAYAN  YA-
 DAV  (Sahaiasa)  Mr  Speake:  Sir
 main  dam  of  Veerpur  Barrage  located
 near  Hanuman  Nagar  on  Indo-Nepal
 border  m  Saharasa  district  of  Bihar
 breached  on  17th  of  this  month  The
 Bihar  Government  deputed  its  forest
 Officials  and  engineers  to  carry  out
 urgent  repans  but  the  people  of  Nepal
 and  the  Nepalese  officials  not  only
 prevented  them  from  doing  so  _  but
 also  made  a  murderous  assault  on
 them  Indian  Ambassador  to  Nepal

 not

 *Not  recorded

 who  went  theie  to  sort  out  the  matter
 was  also  foiced  to  withdraw  from  the
 scene  I  have  informed  the  Union
 Goveinment  about  it  a  number  _  of
 tumes,  but  no  action  has  so  far  been
 taken  11  this  regard  Theretoie,  1
 demand  that  the  Central  Government
 should  take  up  the  matter  with  the
 Government  of  Nepal  and  arrange  to
 carry  out  the  required  repairs  on
 the  dam  without  any  further  delay
 because  the  life  and  property  of  lakhs
 of  people  in  that  area  1५  m  danger

 Mr  Speaker,  Sir  I  have  been  ratsing
 this  matter  in  the  House  since  17th-
 18th  of  this  month,  but  even  Doordar-
 shan  and  Akashwani  have  ignored  this
 Important  matter  Sir,  it  15  a  very  im
 }Ortant  matter  and  it  concerns  both
 the  countries  Therefore  I  request  the
 Government  to  take  it  seriously  and
 take  urgent  steps  in  this  direction  so
 that  the  life  and  property  of  the  people
 of  that  area  could  be  protected

 SHRI  VISHWANATH  SHASIRI
 (Ghazipur)  Mr  Spcraker  Sir,  Eastern
 Uttar  Pradesh  1५  in  the  grip  ol  severe
 drought  Agricultural  operations  have
 come  to  a  standstil#  Due  to  non-
 supply  of  power  tubewells  and  canal
 system  of  irrigation  have  been  render-
 ed  inoperative  Deokali  Pump  Canal
 Jamant.  Pump  Canal  and  other  lift
 canals  of  Ghazipui  district  are  non-
 functional  1  demand  that  the  Gov-
 ernment  should  increase  the  quota  of
 diesel  to  Ghazipur  district  and  ensure
 its  regular  supply  At  the  sime  time
 power  cuts  on  canals  and  tubewells
 should  be  lifted  and  regular  power
 supply  be  ensured

 [Translation]
 PROF  RASA  SINGH  RAWAT

 (Ajmer)  Mr  Speakei,  Sir,  the  con-
 dition  of  child  labourers  in  the  coun-
 try  1  very  critical  Through  you,  I
 would  like  to  draw  the  attention  of
 the  Government  towards  the  increas-
 ing  tendency  of  exploiting  the  children
 below  14  years  of  age  They  are  de-
 prived  of  health,  education,  welfare
 and  nourishment  etc  and  are  forced
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 to  work  in  adverse  ciicumstances  in
 hotels,  shops.  factories  etc.  extracting
 more  and  more  work  trom  them  and
 paying  the  least  possible  wages  to
 them  and  thu,  violating  the  Child
 Welfare  Act’  As  per  the  available  sta-
 tistics.  the  number  of  such  child-
 labourers  15...  1,36,40,872.  Children
 are  the  fulure  of  a  nation.  In  a  wel-
 tare  stafe  like  India  such  type  of  em-
 ployment.  obsession  and  exploitation
 of  childien  of  young  age  by  the  em-
 ployer,  are  nothing  more  than  abso-
 fute  atrociues  on  them  Therefore,  the
 Government  should  take  ।  stringent
 measures  in  this  regard  to  check  the
 exploitation  of  child  labourers  and  en-
 sure  the  imp.ementation  of  the  Child
 Well  ere  Act  strictly.

 PRGL  PREM  DHUMAL  (Hamir-
 pul):  vi  Speaker,  Sir,  the  Central
 Goveisment  provide  a  specific  amount
 of  telic!  every  yeat  ta  various  states
 to  compensate  the  loss  caused  by
 natural  culanutes  But  how  can  the
 lass  to  be  caused  by  these  calamities
 be  esuimated  m  advance.  My  submis-
 sion  to  Cential  Government  is  that
 teliet  should  be  provided  according  to
 the  loss  suffered  by  the  states.  During.
 January.  1991  there  was  heavy  snow-
 fail  in  Himachal  Pradesh,  Uttar  Pra-
 desh  and  Jammu  and  Kashmir  and  as
 per  Central  Government,  it  took  3
 human  lives,  2085  animal  heads  and
 4132  houses  were  destroyed.  However,
 despile  repeated  requests  made  to  the
 Central  Ciovernment,  no  financial  aid
 has  been  piovided  to  the  State  so  far.
 Tias  year  too,  the  State  has  been  hit
 by  severe  diought  due  to  delay  in
 monsoon  Ciops  have  been  destroyed
 and  there  is  acute  scarcity  of  drinking
 water  as  well  as  fodder.  ।  submit  to
 the  Central  Government  to  provide  at
 least  Rs.  25  crores  as  special  relief
 to  Himachal  Pradesh  immediately  so
 that  they  may  be  able  to  lace  ।  this
 crisis

 DR  |AXMI  NARAYAN  PAN-
 DEYA  (Mandsaur):  Mr.  Speaker,
 Sir.  through  you.  ।  would  hke  to  draw
 the  attention  of  the  Government.  to-
 wards  the  Bhopal  Gas  Tragedy.  No

 relief  has  been  provided  to  the  remain-
 ing  about  30,000  gas  victim  families
 by  the  Central  Government  as  a  re-
 sult  of  it  the  State  Government  is
 finding  it  very  difficult  to  provide  aid
 to  them.  Gas  victims  are  not  confined
 merely  to  36  wards,  but  they  are  being
 treated  in  many  other  wards  too.  Due
 to  this  the  entire  city  1s  in  the  grip  of
 the  problem.  My  submission  to  the
 Hon,  Prime  Minister  is  that  he  should
 make  inmmediate  arrangements  to  pro-
 vide  interim  relief  and  assistance  to
 them.

 [English]

 SHRI  ANNA  JOSHI  (Pune).  Mr
 Speaker,  Sir.  ।  would  like  to  draw
 the  attention  of  the  Government  to
 the  acute  dunking  water  problem  in
 and  around  Pune  City.  The  project
 of  bringing  =  diinking  water  =  from
 Khadakwasla  Dam  to  Parvati  Reser-
 vorr  through  closed  cement  pipe  15
 pending  with  the  Central  Government
 and  unless  the  Central  Government
 gets  the  approval  and  assistance  from
 the  World  Bank,  the  project  cannot
 be  started.  Since  1986.  it  is  pending
 with  the  Central  Govetnment  and
 through  you  ।  urge  the  Central  Gov-
 emment  to  look  into  the  matter  and
 get  it  expedited.

 ranslation]

 SHRI  KAMLA  MISHRA
 MADHUKAR  (Motthari):  Mr.  Spea-
 ker,  Sir,  poor  ता  ति]  in  eastern
 Champaran  and  Bihar  has  iesulted  in
 drought  in  these  areas.  The  paddy
 crop  has  not  been  even  sown  and  if  in
 any  case  it  15  suwn,  it  is  drying  due  to
 the  scarcity  of  water.  There  is  no
 adequate  water  flowing  in  canals.  Due
 to  power  shortage  private  pumping  sets
 are  not  working  properly.  Though  the
 Government  of  Bihar  has  been  mak-
 ing  efforts  to  combat  the  situation,
 get  the  situation  is  beyond  its  control.
 Therefore.  it  is  the  need  of  the  hour
 that  the  Central  Government  should
 provide  maximim  ‘aid  to  the  Bihar
 Government  to  enable  it  to  meet  the
 drought  situation  and  ।  undertake  re-
 lief  measures  without  delay.


